
IN THE HIGH COURT OF DELHI AT NEW DELHI 

 

SUBJECT : ENCORACHMENT MATTER 

 

W.P.(C) 5549/2006 

 

DATE OF DECISION :19.03.2008 

 

 

CENTRAL GOVT. EMPLOYEES RES.WELFARE ..... Petitioner 

Through: Mr.Rajesh Gupta and Mr.Harpreet Singh, 

Advocates. 

 

versus 

 

UOI and ORS.       ..... Respondents 

Through: Mr.U.L.Watwani, Advocate for R-1 to 4. 

Mr.Arjun Pant, Advocate for NDMC 

Ms.Zubeda Begum, Advocate for R-6 and 7. 

 

CORAM: 

HON'BLE THE CHIEF JUSTICE 

HON'BLE MR. JUSTICE SANJIV KHANNA 

 

 DR. MUKUNDAKAM SHARMA, CJ. (ORAL) 

 

1. This writ petition was filed by the petitioner praying for direction to the 

respondents to remove encroachment consisting of unauthorized construction and 

commercial activities in and around Kalali Bagh Masjid area. The writ petition was 

filed in the year 2006. After issuing notice, we have passed several orders for 

removal of unauthorized construction and commercial activities. The 

respondent/NDMC has now submitted an Action Taken Report that demolition 

orders were issued to the occupants and owners of the unauthorized properties 

calling upon them to demolish the unauthorized construction on or before 

2.1.2008. It is stated in the report that the demolition was carried out on 3.1.2008, 

in and around Kalali Bagh Masjid for removal of unauthorized construction and 

almost all the unauthorized constructions have been removed except for 

construction in the form of columns and arches inside the Kalali Bagh Masjid 

which matter was being forwarded to the religious committee.  

 

2. A bare perusal of the aforesaid action taken report would make it clear that 

action has been taken by the respondent/NDMC for demolition of unauthorized 

construction in and around Kalali Bagh Masjid. We are also informed by the status 



report that some constructions which did not form part of the writ petition were 

also booked by the NDMC. Show cause notices for the said constructions are 

stated to have been issued to the occupants/owners of the said premises and an 

assurance is also given by the respondent/NDMC that suitable action would be 

taken against such unauthorized occupants/owners in accordance with law.  

 

3. We accept the aforesaid statement. Photographs have been annexed with the 

action taken report which indicate that demolition work has been carried out in and 

around Kalali Bagh Masid. Counsel for the petitioner, however, states that some of 

the unauthorized constructions are yet to be removed. Since we have received 

assurance from the NDMC that all the unauthorized constructions in and around 

Kalali Bagh Masjid would be removed without any discrimination and no pick and 

choose policy would be adopted by the respondent/NDMC, while carrying out the 

demolition programme, we dispose of this writ petition accepting the statement of 

the counsel appearing for the respondent/NDMC. We also direct the NDMC to see 

and ascertain that no further encroachment, unauthorized or illegal construction is 

raised in and around the Kalali Bagh Masjid area.  

 

4. In terms of the aforesaid order and observation, the writ petition stands disposed 

of. 

 

 

           Sd/- 

CHIEF JUSTICE 

 

         Sd/- 

SANJIV KHANNA, J 

 

 

 

 

     


